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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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0. A, 85/90

CORAM : HON'BLE MR. G. 3. HalR .. VICE CHAIRMAN \
HON'BLE MR, M. M. SINGH .. ADMINISTRATIVE MEMBER

21/3/1990

Heard Mr.P.K.Handa and Mr.N.S5.Shevde, the learned

counsel for the applicants and respondents respectively.

The relief that is claimed in the application is
+o direct the respondent to draw employees for training of
Diesel Asstt. from Traction and not only from Steam Loco,
C;n the face of it the relief claimed ;hé %a%fg}’£é¥=bed . b,(,wa
relating to the Railways;so that the Tribunal will not be
inclined to interfere. However, as the counsel of the applicant
has brought to our attention that the representation submitted
on 18.9.89 to the Divisional Railway Manager (Annexure-A-2)

wgﬁah has not been considered)ﬁﬁé‘admit the applicatdon for

Q& —

the llmlted purpose of the grant of dlrectlongbthe Divisional
Railway Manager,_the third reSpondent/to consider the aforesaid
representation and gﬁ%’disposeﬁ{tbf i# within a period of

two months from the date of the receipt of the copy of this

orcer.

O0.A. is admitted and is bg;ﬁa/finally disposed of
as above.,
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